








CBI Case No. 234/2019
CBI Vs. Bhoori Singh

29.06.2020.
File taken up today on the application received on behalf of Convict

Bhoori Singh seeking some more time for surrender in Tihar Jail.

Present:- Sh. Neetu Singh, Ld. PP for CBI.
Sh. Vinod Kumarr Chaudhary, Ld. Counsel for convict

Bhoori Singh.

Hearing was conducted today at 2:40 PM through Video
Conferencing on Cisco Webex Meeting Platform facilitated by Ahimad of

the Court.
Vide order on sentence dt. 24.06.2020 the applicant/convict

was sentenced to rigorous imprisonment for a total period of 5 years
alongwith fine of Rs. 50,000/- and was directed to surrender before the
Superintendent, Tihar Jail, Delhi by 4:00 PM of 29.06.2020 i.e by today

4:00 PM.
Ld. Counsel for the applicant submits that due to anxiety, the

convict developed some heart problem and accordingly, was admitted in
Gupta Nursing Home at Vivek Vihar, Delhi on 27.06.2020, where he is

under observation. Copy of Certificate issued by the said Nursing Home
has been annexed with the application which states that the convict had

complained of suffocation, chest pain, breathing difficulty etc. In view of
the same, it is prayed by the Ld. Counsel that the convict may be given
some more time for surrender in Tihar Jail.

Ld. PP has opposed the application vehemently. He
submitted that the convict has made an excuse of illness only in order to
avoid his surrender in Tihar Jail to serve the sentence. He has prayed for

dismissal of the application.
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